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SUBJECT:— Forwardina of copies of the Orde.s passed by 
the Central Adminiétra€ive Tribunal,Bangalore. 

—xxx— 

Please find enclosed herewith a copy of the 

ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on  
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I 	. 	 CENTRAL ADiINISTRATIVE TRIBUNAL: BANGALORE BENCi-i 

ORIGINAL APPLICATION NWIBER 827 OF 1993 

FRIDAYTHIS THE 4TH DAY OF FEBRUARY,1994. 

Mr.Justice P.K.Shyamsundar, 	... Vice-Chairman. 

tir.T.V.Ramanan, 	 ... iiernber(A) 

C.J .1'iuraiidhar, 
S/o Chikka Jayaram, 
Aged about 22 years, 
Lower Division Clerk (LDC), 
Office of the Regional Provident 
Fund Commissioner, Karnataka, 
bhavishya iidhi Bnavan, 

No.13, Rajaram iionan Roy Road, 
Bangalore-560 025. 

Applicant. 

(By Advocate Snri 1.Narayanaswawy) 
V. 

Tne Government of India, 
represented by its Secretary 
to Government, ibour Department, 
Nortn Block, New Delhi-li. 

The Regional Provident Fund Commissioner, 
Karnataka, 1 Bnavishya Nidhi Shavan', 
No.13, Rajaram piohan Roy Road, 
P.B.No.2485, Bangalore-25. 

The Additional Tahsidlar, 
Bangalore North Taluk, banbalore. 	 .. Respondents. 

(By Standing Counsel Shri ii.Vasudeva kao) 

0 R B L K 

ir .Justice P. K .Snyamsundar ,Vice-Cnairan - 

Heard. Admit. 

We propose to dispose oft this application finally having 

heard both sides and have also nad the advantage of considering 

the reply filed on behalf of responderit-3/the Tahsildar who 

actually occupy tne centre stage in this proceeciing which arises 

from a memorandum dated 22-9-1993 (Annexure-S). That annexure 

which is at the core of the controversy in this application 

: i 	) 	may useful to be extracted. it reads - 
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	 J 
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OF THE1  RGIOAL PROVIDENF FUNU 

CUiiISIbNER: KARIATAKA 

i3navishyardni i3havatH  No.13, Raja Ramrnohanroy Road, 

P.ho.25$4,anga1or--560 025. 

No.KN/PF/AflJ/520/93 	 Date:22-9-199 

ti0RApUUi 

in pusuance o para 8(3) of t:ne ii.P.F.(Staff 

and Cond.itihs 
 of eryice) Regulation 1962, I, Sri 

S.i'LBasappa RegionJi Provident Fund Com1iissioner, 

Rarnataka ii gion neri) give notice to Sri C.J.iiurii- 

dhar, Lowe 1  Divisiofi Clerk that his service snail 

stand termI1ated w141 effect from the date of exp:Lry 

of a perlo of one oitn from the date on which this 

notice is lerved on. 0 1 r, as tne same may be tender- 

ed to aim. 

Sd-(S.i,Lasappa 

1 	 Regional Provident Fund 

11 	 Corniiiissioner , Karnataka. TI  

A perusal of tn,' above nkels  it clear that the department repre-

seated by the Zegioaai rovident Funu Commissionerj respondent- 

2 felt constra fled to Iermninate tiie services of tue applicant 

and we do not now way Ine 1  nad chosen to tune tnat step. buL, 

tuen we are toli at the ar, tan Regional Provident Funu Commis- 

sioner was con idled to o1 ff-load the applicant from imis esta-

llsnument al.1e' ng toat Je had produced a false caste certificate 

and that ime na, on the11basis of such a fabricated testimonial, 

declaring aim 1 to be ar iember of scneduled tribe community, 

secured for hi.iself the. c1oveted joo of a lower division clerk 

in the employ kent of Lhe Central Government. The conclusion 

is that the a1l1icant id1  committed fraun on the authority and 

the same purp 1 rtediy radhed on the basis of a statement or 

a report made by a Tah:Ldar asserting that the caste certifi-

cate, copy ofwhicn ig, produced at Annexure-C dated 22-4-1991 
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had not been issued by his office at all. Be that as it may, 

it would appear a writ petition in that context had been filed 

before the nigh Court of Karnataka and was disposed of/ by the 

flon'ble Hr.Kedawbady Jagannatha Shetty,J.(as his lordship then 

was) with a direction to the very Tansildar to grant a fresh 

certificate on satisfying that the applicant was in fact a memuer 

of a Scneduleu Tribe. In compliance of that direction of the 

hin Court, the Tahsjldar has now issued Annexure-K dated 

16-3-1993 certifying that tile applicant belongs to Kadu Kuruua 

sect, wuica is recognised as a scneduled tribe under the Cons-

titution etc. In that situation it becomes clear that if in 

1993 the applicant could have been certified as a member of 

a Scheduled Tribe it must necessarily follos that he did belon 

to such a Scheduled Tribe rigat from tne date of his bitsi and 

certainly during 1991 wnen the controversial certificate at 

Annexure-C had been supposedly issued. 

Be that as it may, now that it is unmdisputedlv proved 

tne applicant did belong to time scrieduled tribe category, his 

availment of the opportunity of securing a job with the 2nd 

respoiidenit/eiojma1 Provident Fund Comimissioner, Karnataka, 

on the basis of suca caste certificate was appropriate and there-

fore the termination of his appointment under Annexure-S bein 

••' 	 clearly untenable cannot be upheld. hence it is we allow this 

pp1ication, quash Annexure-S and direct tuat tnere shall ue 

) ( 	 o furtner proceedings in the matter, ho costs. 
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2LN—&.BISTRATIVE TRIBUNpj 
BGAL0RE BENCH 

Second Floor, 
Commercial Complex, 
In dir n ag a r, 
BANGALOR 560 138 

Dated: f6 //- (994. 

APPLICATIQ\J NO: 	&Z4/93  
APPLICjT :- 	C.J 	oJdhar 
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Sue. 	•'*:L"Wal-ding nf 	
the Drdr Passed by the Cent ral Administ rat ive Triun al 

, RangaI4r, --Xx-- 

lese find encl.sed herewith a copy of the  STAOEflfjNTCRIM OFuJb!-i/ PRSs 6d by t1 	
. ORDEB/ 
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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

8AT-7 

ORDER SHEET 

Application No .... .. .......................... 	.6.... of 199 

Aøp!icant 	 Respondent 

P&t4 e jri- 	 ( T A4u , 	K 
1' 

 V 
c 	 P 	I 

Advocate for Applicant 	 Advocate for Respondent 

Mt V 

Dt P. I 	 Offirp Notes 	- 	I 	Orders of Tribunal 
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